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IN THE COURT  OF THE  SESSIONS JUDGE,SONITPUR :: TEZPUR 
 

Sessions Case   No. 43 / 2015 

                           GR Case No. 2418/14 

                       (under section 302 of IPC) 

                              

                             State of Assam 

                                     -   Versus  - 

                                           Sri Kartik Munda 

   

          Present  :     Mr. P.J. Saikia, AJS, 
                                               Special Judge, 
                                               Sonitpur, Tezpur. 

Appearance  : 

For  the  State    :     Mr. H.P .Sedai,                  
           Public Prosecutor.                   
                                                     

For the accused          :          Sri A.K. Saikia, Legal Aid Counsel.  

             

           Date of evidence   :     19-03-2015, 31-07-2015, 

     19-11-2015 & 02-02-2016. 

 

          Date of argument :       27-04-2016. 

 

 Date of judgment  :     27-04-2016. 

 

                J   U   D   G   M   E   N   T 

 

   The case is against the accused Kartik Munda was committed 

to this Court for trial by the learned Judicial Magistrate, Smt. M. Sarmah on 

12-02-2014. 
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The Prosecution case. 

 

1.  On the date of the occurrence, the deceased Lado Munda was 

returning home at about mid night in a totally inebriated condition. On seeing 

his condition the accused Kartik Munda, who was also coming home at that 

time after attending a prayer at Bhangamandir, took the deceased to his 

house. The accused reportedly asked him to sleep in his house. But the 

deceased insisted on returning home. Accordingly, the accused allowed the 

deceased to go home. The deceased without went home the accused. Next 

day morning, the deadbody of the deceased was found lying on the road. The 

ejahar was lodged by Choto Munda who is the nephew of the deceased. In 

the said ejahar it has been stated that in the morning of 03-10-2014 he found 

the dead body of the deceased lying on the road infront of his house. On an 

enquiry, the informant came to know that on the previous night, the accused 

had allegedly beaten up the deceased for which the deceased died.     

 

3.  During the period of investigation, the deadbody of the 

deceased was subjected to the post mortem examination. The Doctor has 

reported that there was a fracture of the forth cervical vertebrae of the 

deceased. The Doctor has opined that the decease died due to asphyxia as a 

result of throttling.    

 

4.   Finally, on conclusion of police investigation, police found 

allegedly that the deceased had committed murder by causing the death of 

the deceased. In the Charge sheet apart from the Doctor and the 

Investigating Officer, six witnesses have been shown as prosecution 

witnesses.  

 

5.   During trial of the case, except the cited prosecution witness 

Kartik Munda all other witnesses have been examined.   
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Point for determination. 

6.  The only point for determination in this trial was as to whether 

the accused had committed murder by causing the death of the deceased 

Lado Munda. 

Decision and reasons thereof 

  

7.  I have carefully gone through the prosecution evidence in the 

light of the materials available in the case record. There is no necessity to 

state that there are no eye witnesses to the occurrence.  

 

8.  The informant Chato Munda has stated that on the date of the 

occurrence, it was Durga Puja and therefore he along with the deceased had 

gone to see the Puja. After enjoying the Puja for some time Chata Munda 

returned home but the deceased remained there. According to the informant, 

the deceased did not return home that night and on the next day morning he 

discovered the deadbody of his uncle on the road infront of his house.  

 

9.   The witnesses Sundar Prasad Sahu, Bhogeswar Munda, 

Bhambu Bhuihar @ Bhuyan have stated in unison that they came to know 

about the death of the deceased in the morning of 04-10-2014 and 

accordingly all of them had gone to the house of the deceased. Police 

conducted inquest upon the deadbody of the deceased in presence of Sundar 

Pd. Sahu and Bhogeswar Munda.  

 

10.   Other witness Ranjit Hemram has stated that he had heard 

about the death of the deceased. 

 

11.    The Investigating Officer spoke about the investigation and the 

doctor deposed on the basis of the post mortem examination report.  
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12     Thus, it is clear on the face of the record that there are no 

evidence at all to prove that the present accused Kartik Munda had 

committed murder by causing the death of the deceased. I, therefore, held 

that the prosecution charge against the accused Kartik Munda has not been 

proved beyond all reasonable doubt. 

 

O  R   D  E   R. 

13.  In the result, the accused Kartik Munda is found not guilty and 

he is acquitted from this case.  The accused is detained in judicial custody, so 

he be set at liberty forthwith.  

 

14.  Given  under  my  hand  and  seal  of  this  Court  on  this  

27th April, 2016.  

  

                                                               (P.J. Saikia ) 
                                   Special Judge , 
                                 Sonitpur, Tezpur. 

 

Dictated  and  corrected by me.  

 

 
      (P.J. Saikia) 

                 Special  Judge , 
                                                 Sonitpur, Tezpur.                                                              
                                           

Typed by me.     

 

(R. Hazarika) 
Steno. 
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  A  P  P  E  N  D  I  X 

Prosecution  witnesses: 

  P.W.1  -  Sri Chato Munda, informant 

  P.W.2  -  Sundar Pd. Sahu 

  P.W. 3 -  Dr. Ranjan Kr. Das, M.O. 

  P.W. 4 -  Sri Bhogeswar Munda,  

  P.W. 5 -  Sri Bhambu Bhuihar @ Bhuyan, 

  P.W. 6 -  Sri Ranjit Hemram 

P.W. 7 -  Sri Ghana Kanta Baruah, I.O. 

Defence  witnesses       -               

         NIL 

Prosecution  Exhibit 

  Ext.1   - FIR 

  Ext.2   - Inquest report.  

  Ext.3  -  Post mortem report. 

  Ext.4   - deadbody challan 

  Ext.5   - sketch map 

 

Defence  Exhibits          -           

 

        NIL                                                                 

 

 

                                                              ( P.J. Saikia ) 
                                                             Special Judge , 
                                                            Sonitpur, Tezpur.                         

    

 


